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’T'he applicam:s preferred the above petitxons for
review of the Judgement of the Tribunal dated 2.5 .1991
in 0.A. Mos. 1914/90 1919/90 and 1931/90.. By the

!

judgement the aforesaid Orlglnal Applications were

dismissed as-devold of merits. AL Review’ Petition'- :

lies against. the judgement if there are errors appamnt

' ' on the face of the record or an inportant piece of evidence

L




“j,-f"{?has heen left out fmm consideration i A_.-_arriving at

- ,;the findings given in the judgement or there is

additional piece of evidence available with the

o . petitioner which was not within his knowledge at the

'_l"time of heating of the O_riginal Appli_cation_. .

2. e have gone througﬁ the grounds from l4(a) to (f)takﬁn

in R.A. N .109/91 and from l4(A) to (C) taken in

| ‘R.A.', hbs 122/91 and ll0/9l._ By taking these Specific '

assertions, the applicants want to re-agitate the whole

' -matter afresh while the 'S ame are fully covered by the

N 'detailed Judgement in paras-3 to 6 of. the judgement. :

find that there 1s no merit in the Beview Petitions ‘and .

‘we ' do not find any ground to rev1se our judgement.- Beview

: l’-’.etitio_ns ‘are dismiss_ed.-' - By ei_rculation’. A copy 'be

placed in. each -file.
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